CEN TRAL ADMINISTRATIVE TRIBWNAL PRINCIP Al BENCH

0, AN02332/97
' ’ w

New Dslhi: this the & day of August,1999y

"HON 'BLE MR, S, Re ADIGE, VICE CHAIRMAN (A)e.
HON '8LE MR.KULDIP SINGH, MEMBER(I)

shri Mukesh Kumar Bansal,

Yo shri P.C.Bansal, -

" fReWluntary Ticket llector,
" under Station Swerintendent,
westerm Raliluway, -

Gangapur City (Rajasthan),

R/o Shri Som Datt Shama,

No /198, Gali No.21,

Bhajanp ura,

Del hi ees fpplicant

(8y adw cate: Shri B, S.Maines)
Versus
thion of_In di
_through :

1, Secratary, ‘ :
Ministery of Railways,
(Rallway Board),
Rail Bhayan, Raisina Road,

New Del his

2, Generzl Manager,

wstem Railway,
Churchgate,
Mumbaie
" 3¢ The Do‘ﬁoﬁok’

Wwstem Ralluay,
Kota (Rajasthan ) oo RBSpONdents,

(By adwecate: shri F.5.Mahendru)
ORDER

HON 'BLE MRe So Re 8DIGE, VICE CHAT AM AN (8) o

Heardd

2, shri Mahendru wvery feirly concedes that this

0a can be disposed of in tems of the Hon'ble Sw reme

Durt *s order dated 27,7595 in SLP (C) Nos.17971-71 4 of
1993 ' |
s and othep Cases DI & Ors. V8. Bilal ahmed & Ors,

=7



and othar casesd

4 e note that Bilal ahmed's case ( supra) has
itself been Folléwed along with other cases in

0a NO, 1859/ 9N P K, Shama &,Ors. Use Secretaryy
Ministry of Ralluays & others snd other casee,di o sed
of by order dated 7.2,9. Nothing has been shoun to
ma to est_ab],-ish that the aforssaid order in PeKe

shama's cas_e,(’stp ra) has been stayed, modified

and set asided

43 thder the clroumstsnce, this Op is disposed of
g:ith a direction to respondents to extend te aspplicenty
the same benefits as extended to spplicents in P.Ks -
shama's case ( stpra) within 3 months from the date

of receipt of a copy of this orders No oosts.
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Kooady Joleg:
( K&nﬂxuen ) ( s.F{:f/Gae 7

- MEMBER(3).. VICE CHAIAmaN (a).
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